OA 29, 67, 87, 113; 126,
269,.277,281, 299, 300,
326,327, 328, 329, 331,
348,350, 351, 352, 353,
359, 362, 363, 364, 366,
373, 380, 381, 384, 386,
395, 400, 404, 406, 413,
499,507, 509, 510, 557,
634, 635,791, 822, 880,

1

CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

137, 181, 212, 266, 268,
301, 302, 303, 319, 325,
333, 344, 345, 346, 347,
354,355,356, 357, 358,
368,369, 370,371,372,
388,390, 392, 393, 394,
423,444,453, 488, 492,
566, 567, 580, 582, 601,
898, 904, 905, 939, 942,

1952, 1100, 1202, 1225 of 2013.

Thursday, this the 6% day of March, 2014

CORAM: , |
Hon'ble Mr.Justice A.K.Basheer, J
Hon'ble Mr.K.George Joseph, Adin

1. OA 29/2013

-] C.H. Mohammed Yasin
' S/o Kidavu Koya,

to

T.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadwee

(By Advocate: Mr.Shabu Sreedharan)

Chamayath House, Kiltan Island
Union Tertitory of LLakshadweep-682 558

udicial Member
inistrative Member

b

p-682 558

Versus

I. Union Territory of [Lakshadwee

2. The Director of Panchayath
Union Territory of [Lakshadwee
Kavarathi Island-682 555

3. "The Chairperson

Village (Dweep) Panchayath

p represented by

the Administrator, Kavarathi Isjand-682 555

p

. Kiltan Island, Union Territory of Lakshadweep-682 558

/-

Applicants



ok U e » . -

=

The ercutlve Officer - B W “’.
Vill age (Dweep) Panchayath. B

| -Klltan Island “Union Territory of L akshadweep-682 558

Ihc Prmupal

Government. Semol gecondary School

Kiltan Island
Umon l"emtory of Lakshadweep-682 558. Respondents

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)

(R

(Mr.R.Ramdas (R3)
OA 67/2013

Seedikoya.M.

- S/o Abbosala Koya

Malayatti’yoda, Kiltan Island
Uhidn Territory of Lakshadweep-682 558.

| Malsha l

S/o Kldavu Komalam
T henakkal House Kiltan Island
Umon T emtory of Lakshadweep-682 558.

Abdulla A.P.

S/o Khalid

Allmapuxa, Kiltan Island

Unjon 'l"_crl‘iton'y of LLakshadweep-682 558.

Sayed Muhammed Koya C.H.
S/o; Muthukoyd

Chamayath House, Kiltan Island

Union Territory of Lakshadweep 682 558.

Rafeek Khan H.M.

S/o Abdul Rehman

/\nyax Ilousc Kiltan Island

Umon lemtory of L.akshadweep-682 558. Applicants

i:habu Sreedharan)

Versus



3.

4.

3.

I

o

3

, Terrltory of Lakshadweep
I(avarath1 Island 682 555

The Chalrperson
Vlllage (Dweep) Panchayath
Klltan Island Unlon Territory of Lakshadweep 682 558

The '_l:xecun.vc_O'Fﬁcer

Village (Dweep) Panchayath

Kiltan Island

Unlon Temtoxy of Lakshadweep-682 558 Respondents

-(By Advgcate,: (I\/Ir S.Radhakrishnan (Rl 2& 4)

b:}&l§7/72013.

Abdul Salam P.P., age 43
9/0 Saidmuhammed
Puthlyapura Kiltan Island
Lakshadweep

"‘"h»an dgc 33
idmuhdmmed
use, Kiltan [sland

Applicants

e: hllfrléfatap Abraham Varghese)

CoE e Versus

"l he Admmlstrator
Umon Territory of Lakshadweep
Kdvalatln 682 555

'I'h‘. Dnector ‘Department of Science & Technology

departs
: Klltan. I‘sland Lakshadweep -682 558

'lrh‘;e,Chalrpervson, Village (Dweep) Panchayath -
Kiltan Island, Lakshadweep-682-558 Respondents




e O S

(By Advocatc (M1 S.Radhakrishnan (R1,2 & 3)
< S (Mr R.Ramdas - R4)

4. OA 113/2()13

b MuthukoyaTP
Sko Kidave Haji
Thnuvathapula Kiltan, Lakshadweep.

2. Sath ,
S/o brahlm Haji .
Pandaxa Klltan ILakshadweep.

3. Yacoob P K
~ S/o.Subair. A A
Punnakkad, Kiltan, Lakshadweep.

4. Al'i"'I\E/Iohammed
e S/o /\ttdka Allyal Kiltan, Lakshadweep
5. Kunhlkoya AP.

8/0 Sayed Muhammed P.K.
-/ al; pura Kiltan, Lakshadweep

8. Salhcu L.‘H.‘_ '_
S/o Mohammed P’
Ch:ad; ‘*'fm'zl‘tan Lakshadweep.

nhll Hap Pallithithiyoda, . :
: ~4‘?’§'-al<shadweep - . Applicants

(By Aé’;vqrcjaré{fms.D;a’isy [ Daniel)

Versis



: . The Admlmstrator
Union Territory of Lakshadweep
Kavarathi-682 555.

2 “"I:‘he'(,vhairpelsovn
Village (Dweep) Panchayath
K ltan 682 558

o

T he Employment Officer
Kavalathl L akshadweep 682 555

4. Director of P_a;nchayath
Department of Panchayath
- Kavarathi — 682 555

5. The Executive Ofﬂ_cver
Village (Dweep) Panchayat, Kiltan — 682 558

6. ]Iéfliic'ultuxa] Assistant
llage (Dweep) Panchayat, Kiltan-682 558.

(By Advoc ':}CI_,:'MI S Radhakrlshnan R1,3 4&5)

S.
1. A%adulla K C
S/o Yousuff _
Kdnmchetta Kiltan Island
U ofI akshdadwcep 682 558
2. Kunhl M y
S/o /\mbukoy )
ang ' ;1!}tan Island
dweep-682 558
3.

5/0.] f_ohammedﬁ
Komalam Klltan Island
UI ofLa <shdadwcep 682 558

4, QSalecm P. P 'Z '
S/o ‘Hamsa

Puthenpula ‘Kiltan Island
UT ofI akshdadwcep 682 558

wn

K:iltaln Island
ladweep-682 558

Respondents



Kunm K P

g/o Muneex |
}emamvell Klltan Island
Uj,‘ququshdadweep ~682 558. . ~ Applicants

(By Advbcatc_-:: Mr.Shabu Sreedharan)

(OS]

N

Versus

Umon Femtony of Lakshadweep represented by
the Admmlstlator Kavarathi.[sland-682 555

. The Dnector of Panchayath
Umon Fenntmy of Lakshadweep
Kavalathl Island 682 555

he (,hanpelson
Village (Dweep) Panchayath
K_.l]llal.]' Island, Union Territory of Lakshadweep-682 558

l"'h"c“f\'c'cmwe Officer
anlagc (chcp) Panchayath

 'K1llan sland Umon Territory of Lakshadweep 682 558

s 7onal_;Ofﬂcé Kiltan Island

The anronmcm Warden
t of:Environment and. Forest

~

Umon Iemtoxy of Lakshadweep- 682 558 Respondents

(By Adv-o‘cate. (M1 S.Radhakrishnan (Rl 2,4&5)

6.

.

o

OA 137/2013

.Ialaludheen K"K

S/o 9ha1k Poovalap
Poovalapllo "'e’

i
1-‘

Klltan Is!and




4. Ame'erall A P :
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T
'S/o Yusuf :
- Tholiyoda House, Kiltan Island,
uT ofLakshadweep—682 558.

6. Sycd Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Is! and
UT QfLakshac}weep 682 558.

7. Kasimkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By Ac"@\/;‘c?')‘ci;{ie‘.:@Mr.Shabu Sreedharan)’

Versus

er of Lakshadweep represented by
1st1ator Kavarathi Island-682 555

2. fli'e.'lji;x ector 'of Panchayath
Umon Terr 1toty of Lakshadweep
Kavarathl Island 682 555

3, »-The C-halrperson
_ : D

5. Th Asmstant‘}fng,meer
Electrical Sub Division
Kl]tan Island ‘
: Umon T emtmy of Lakshadweep- 682 558. Respondents




(By Advocate Mr' .Radhakmshnan (Rl 2,4 &5)

7. OA 181/2013

I Sada<athulla A age 38
S/o- Kunhi Ahammed
AJnad House Kiltan Island

akshadweep

2. Naldrulla P. T age 26
S/o: Kunhl S
Palllthlthlyoda House Kiltan Island
Lakshadweep:

(By Advoéatevz Ij\/ls:D'azisy'I. Daniel)
Versus -
l. The Administrator
Union Territory of Lakshadweep

| Kayai‘athi-_682 555.

2. T he Chaupe; son
' weep) Panchayath

(V%]

epartment. (i')l'f P.anchayath
Kaveu athl 682 558

@

(By Advocate Mx S Radhakmhnan (R1& 3)

8. OANO 212/2013

P.P. Havvabl W/o Abdul Salam
Laboulex Agncultuxdl Department,

| Résiding at Pallipuram House,
of Lakshadweep,

o Versus

l. The DnectOI Of Agrlculture
Union T cmtory of Lakshadweep
Kavalam Island -682 555.

Applicants

Respondents

Applicant



Tlié Adminisll -ator
Unlon Teérritory of Lakshadweep
Kavaraltl Island 682 555. Respondents

(By Ad_\/qgate M?‘f S_i.QvRadhakrlshnan)

| SabirAli K i -
Kur 1yath1yoda House
‘Kiltan Island. "

o

' C.I_’.'Firoz_
“Chemmanam Palli House
“Kalpeni Island.

K.P. Clleniyakoya
Karuppathapura House,
Kalpeni- I'Slan'd

o

n

M C Jaffm
Pak <1pura H0use
Kalpenl Island

S. Ilabsa A
/\llkome House '
Klltan Island

6. A P Naseema
Aynapura'_House

Applicants

ator,
. of the Union Territory

oIL l<shadweep, Kavarathi — 682 555.
2. ‘l he’ Dnector (Serv1ces)

/\lellI’llStl atxon of the Union Temtory

ofLal<shadweep (Secretariat),

Kavanattl— 682 555.

Respondents




o .

(By Advocate Mr 9 Radhakmshnan)

10. ()A_N 268/2013

red Mohamxned
Mt use, Agattl Island
’ f en.,; ory, Lakshadweep.

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Agali Island, Union Territory
I.,akshadweep.

(By chvo_cale;.Mr; Grashious Kuriakose)

" Versus

1. Zl he A_dmmlsuator
' ‘Umo' Territory of Lakshadweep,
Kavalathl 682 555.

2. 1 hc Duectox of Panchayath
J)epartment of Panchayath
Kavaram - 682 555

Spec1al Ofﬁcerf A

Vll age (Dweep Panchayat Agatti) - 682 558.

‘(By/\dvocalc M1 S Radhalmshnan)

1. ()A269/2013 -

Ahaml’ne

i

Applicants

~ Respondents

Applicant



11

Versus

2 Thééba‘irpeiﬁébn‘
Village (Dweep) Panchayath
Kiltan-682 558 "

(OS]

The Fmployment Officer
Kavarathi, Lakshadweep-682 555.

4. Director of Panéhayath

Departmem of Panchayath
Kavalathl -682 555

5.. -T_:‘he _Exlecu_tiv.e. Officer
- Village (Dweep) Panchayath
Kiltah,—682 558‘

.O\'

Hmhcultuxal Assistant
Vlllage (Dweep) Panchayat
Klltan 682 558 ‘

(By Aq_\?ocate?: . .".(.Mr.S.Radhakrishnan (R1,3 & 6)

cl lltan Island
Lakshadw

(By Advocate‘ MxGrashlous Kuriakose, Sr.)

Versus

| VJll_age 'i(Dweep) Panchayath, Kiltan-682 558

Respohdents

Applicant



| . R o I

Respondents

Slo Sayld A K
Vallomkadlyodu
Kiltan Island, Lakshadweep

2. =‘.Sayed Badushé:Muhideen S.V.
\ Shahar Ban Vilas House |
Chetlat - - ' . Applicants
(By Advoeate M1 GIaSthUS Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

UT of Lakshadweep, Kavarathi-682 555.

2. Dlrectm ‘

Smence & Techxqology
Chetlat 682. 556

3. Dncctox ofPanchayath
Rura. Development Department of Panchayath

s, Addf Sub Divisional Officer
Chetldt 682 556

6. Jumol Smentlﬂc Officer
Chcllat 682 556.

7. /\ccoums Oflﬁc!:er _ :

Se ' axathn 682 555. - Respondents

haknshnan-m-.3 & 5-7)




1. AK SdJeed
Akka 1:Ho

Poodye ' House
Kalpcm Island

o

A T Ahadab1
Athanam Thottam House
Ka]pem I@land

4. P.P. Sulalkha
Pulhlya Pandaram House
Kalpem Island

5. C P NoorJehan :
Chemmanam Palh House
Kalpem Island

(@)

A K Beebl :
Alakkalar House
Kalpem Island

7. M P. Mohammed
MulllpUId House

K "B. Gangesh)

Versus

Adm 1]
'of Lakshadweep, Kavarathi — 682 555.

The‘ Dlrecton’ (Servxces)

2.
Admmlstxatlon of the Union Territory
N of La <shadwéep (Secretariat),
3.

(By Advocate: Mr. §. Radhakrishnan)

Applicants

Respondents



15. QA 300/2013

I B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island. '

2. "B.Ahammed, age 43
S/o Mohammed, Bakakada House"
Andrott [sland.

(VS ]

K.K.Mohammed Basheer, age 49
S/o0 Nalla Koya, Karakunnel House,

Andrott Island.

4, P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
- S/o Asainar, Kakkett House,
«Andrott Island.

7. C.Mohammed Kasim, age 44, |
S/o Koya Kidave, Chettathada House,
Andrott [sland.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island. '

9. T.P.Shamsuddeen, age 30,
S/o0 Kunhi Koya, Thattampokkada House,
Andrott Island. :

10." B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l.  P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
® Andrott Island.

12 AJamal, age 48, o
S/o Abdulla Attalada, Aliyathara House, -
Andrott Island. '



." 15

13.  A.Mohammed Mustafa, age 32,
-~ S/o Kidave, Aliyathara House
Andrott Island. ’

14, L.Khadeejormabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

wn

= C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andlotl Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
« Andrott Island.

20, K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
o S/o Koyamma K.P. Moosathada
Andxotl [sland.

23. 'K.C_.Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24. < P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott [sland.



25.

26.

27.

28.

29.

31,

34,

36.

«M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader I( Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,

. Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/0 Aboosala U.K. Kunthathalam House
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A Ra‘shaed Khan, age 39,
9/0 dyeed Ismail, Aliyathara House,
it [sland. .

KAbdul Salam, age 33,V
'S/o Muthukoya, Kannathimmada House,
Andrott Island.

K».K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott {sland.



ot o

37.

38.

39.

40.

42.

44.

45.

46.

47.

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,

.S/0 Seethi, Bappathiyada House,
Andrott Island.
P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island. :

M.C:'-\.Ijlammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33, »
D/o Kidave, Lavanakkal House,
Andrott Island.

“Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island.

éokunhi Koya, age 36,
/o:Yacoob, Kolikkatt House,
\ndroitt Island.

l_{.bér-ﬂ/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus .




12.

18

=3

The Administrator :
Union Territory of Lakshadweep |
Kavarathi -682 555

Director of [Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen

S/o Pookoya N |
Achammada' House, Androth.-

JVlohaxjjnned Shamshee;' M.K.
S/0 Bdthesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi _
Aliyathara House, Androth.

Noushakhan M K.
sued Koya
1kakkada House, Androth

iamed Kasim P.P.
(o] _dave, Palathupra House, Androth

Abdu! Akbar
S/o Subair
‘Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o l:brahim
Aliyathara House, Androth




13.

14.

15. =

17.

18.

19

Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

- Mohammed Abdusalam T

S/o Abusala
Thecherl House, Androth

Muhammed Rafi
S/o Nalla Koya K. :
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muharmmed Khaleel

’ S/o Abdulla

19.

llyathala House, Androth

Muhainmed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House

- Androth.

(By Advocate:

e
Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

- 10.

0A 3012013

Aua‘ko:ya T.V, age 44
Slo Koyd "Ihankgal T,
1 halkath Vallyakkattu

Sayecd Koya Eage 43

~ Slo Koya'l (1dave Allyathara House,

Androth Island.

Mohammed, age 54

S/o Shaban, Biriyammada House
Androth Islland.

Yousal, age 60

- S/o /\hammed Kandalath House,

/\nd_x,oLh Island,

MU_]GC[) Rehman age 35
"y.a. Kaxachetta House,
Poth'Island |

An

/\bdul Nasa1 age 38
S/o; Nalla Koya Kunnashada House,

_ /\nd]oth Island

\Hohahnnéd BciSheer age 37
S/o Yacoob /\llyathdra House,
/\ndloth Island

Paokoya, age 44
S/o: Koyamma Mayampokada House,
/\ndxoth Island

Nou al ag,e 43
S/o. (oyamma Koya Thacheri House,
/\ndlolh lsland

Asﬂ' age 37 :




17.

19.

20.
.21. R
2.
23.

24.

Slo- Kunmseedhl Palathupura House
Androth Island o :

'Falook age 49
S/o Koyamma Pochalam House
roth Is]and

akem Pura House,

ﬁéKu-nnashéda Héuse

_Iji{a{@adBeebr‘,f?ége 46




25. T

26.

27.

28

29.

30.

31.

32.

33.

. 34.

35.

_ /\nd1 oth lsland

T Y D iy
it 2

hiyanalakam House,

(Jalom age 41 ,
S/o. lhangu Koya Pentamvell House

'Andloth Island

Slddceque l age 43
S/o Kidave, Modlyothada House,
/\ndloth Island '

‘ §hanavas age 33

S/o Kunhi Koya, Pochalam House,
Andloth lsland

Illyas ;age 36
S/o-Harnza Koya Allyathara I—Iouse
/lnclolh Island

\/lohammed Basheer age 39
S/o Sayced " "’hammed Aliyathara House,

, .



% Mohammed é%leem age 33
38.
| 39.
41,
0.
43
44._“'
s

47

_ Kunhlseethl age 47
~ S/0 Aboo Sala, L avanakkal House,

23
Slo’ Koyamma Kanmpura House,

And1 oth Is and

Shamsuddeen age 33
S/o. Abdul Kader Behchetta House,

- Andloth Island

/\ndxoth Island

-Yacoob age 45

S/o Samddcen Kurmashada House
Andxoth Island

: Abdu] Jabbar, age38

S/o Sayeed Mohammed Kannichetta House,

/\ndmth Is]and

Jama] age 41
S/o %ay '_éd Bukan B1dumkattu Bllutheth House,

- Sajma Bcegum age 29
D/o \Tallakoya Lavanakkal House

An,d: oth I;lal ,;;.,

qbal agc 42




48.

49.

50.

51.

53.

54,

55.

56.

57.

58.

59.

e e L

I:I'aséan, age 39
S/o Sayeed Buka1i, Matharapura House,
/\ndloth lcmd

Mohdmmul Sdlcem age 38
S/o Yousaf lhallath IIouse '
/\nd oth Island '

Mohammcd Musthdfa agc 36
Slo- Pookoya Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,

- Androth Tsland.

Kamil, ageilll
S/o Muthu Koya, Palathupura House,
Androth [sland.

‘/\sﬁ dgc 30

S/o ()Lblhl Koya Lavanakkal House,
/\nd oth Island

Sakdl iya dgé‘32
S/o Muthukoya, Bilutheth House,
/\ndxotl sland

Sallh age 37 :
S/o Kunikoya, .Aynamada House,
/\_1dloth Is]qnd_ :

Rd nnathullay l:ége}-‘)
i : Bilutheth House,
/\ 1d1_othfls‘l_la1_'1d, ' |

\/lohdmmcd /\slam Naser, age 40
S/o gayccd Mohammed Palliyet House,
/\ndloth I lcmd

S&yced Mohaim'med age 42
S/o Kasimi, /\chadapurakattu House
/\ndlolh Isl‘an:d_

-/\anI I{Ll'ééaifi' vage 29
CSloP ookoya Kunnashada House

/\ndxoth Isl



e

62.
5.
64,
.
.66'.'
67,
| .68;'.' :
v69.‘
70,

71,

1<kada H gfuse

Cheriya'Koyayage 32

S/o Aboo Salah, Pelumpalll House

Andx oth Island

'Mujccb' Reh‘man age 37

S/o.Sayeed Buhan Karakunnel House
Andloth Island

Noufcl K, agc 33
S/‘o Nattaya Koya Chenyadam House

'xoth Islahd
Sham%u Shumoos age 34

Slo’ Lhenyakoya M. Pentamwlapura House
/\ndloth Island

‘Pandathu Lavenakkan House:



72.

74.

75.

76.

77.

78,

79.

-80.

gl.

82.

83.

Rahmat age:42.v:

'9/0 P ookutty M., Mathll House

/\ndxoth Is]and

. Achammada House

S/o Muthu Koya K.. Nellal House
Andtoth Island .

Mohammed Naseel ége 28
S/o ‘Muhammeéd, Pentamvelipura House
/\ndloth sland

Raulath Beegum age 29
S/o Thangakoya, Arathupura House

| /\ndloth Island

F athahuddeen age 38
§/o I<1davc U K , Makket House

Mohammcd Mustafa age 33
S/o Ahammadlya Jabalpura House
Andloth [_slan,q ,

ooéalih, age 40
}a_mjped, Bilutheth House



&S.

- 86.

87.

27

/\tlakoya age 49

- Slo Yacoob Aliyathara House

/\ndloth Island: - -

E;:‘:ti‘fhiyapura House

S/o Sayeed Mohammed Palllyelt Housc
Andloth I%land -

Bashcm age 55
T hachm 1 Moosathala

T /\ndloth Sland

88,
89.‘
 90.
91.
92.
93.
94,

05.

Mohanimed l“a'jook 'age 33
S/o. Nallakoya, C.L., Tharampalli Makket House
/\ﬂdlolh Island

/\Hdﬁotlf Isiand'> n

Sa]ecm age 31
5/0 &eeth] Kalakunnel House
/\ndloth Island

: \/Iohdmmcd Kasnn age 33

%/ _S:a'yecd Mohammed P. C Pathada House

@I/o Sayeed Ismall Kandalath House
/\ndnolh Island :

Sabu Khan age 33
S/o Koyammakoya "Thattampokkada House"
Androth Island." A :

likél‘iffi, Podamkakkada House



97.

98.

99.

100.

101.

104.

105.

106.

107.

Mohammed Musthafa age 42
Edayakkal House :
Androth I%]and .

Navas, ég?c 25 - ,
S/o Hussain; Thahira Mangzil
/\ndroth Is]and '

S.h ,'navas ag,,,_,33

9/0 Shafafudeen Mathil House

Andxoth Island

XN ;‘ P

Hassan age 33

' 9/0 %eethl M, Lavanakal House

/\nd1 oth Isiand

Mohammod Bashee] ,age 42
S/o You%af,' \]ellal Housc

gé:»3‘6 4
) Kunnashada House

Za uléAbld age 26
%/o Kldave K Palliat House
/\ndloth Island '

Muthu Koya age 39 -

- S/o l\unhl Scethl Makkette

/\ndloth ]s]and

/\nciibth téland



- 110.

IT1.

118.

119,

. _Ubardulla age 29

2,9

a,;fi=Pahdafhu'pura House

S/o Sathar, Kanmpura House
/\ndroth Island

Jalal, age 49 ,
S/o YousafP.. Moodampura House
/\ndloth Island '

Kldavu ag,e 55
S/o Indeen M. Blrlyammada House
Andloth Island

Kida'v'u' age 59'
S/o 1 Irjab, Mekkat House
/\ndlolh Island

: 'Mohammed Salahudheen age 26

S/o Koya TP, Kandeth House
/\ndioth sland '

d'?Shakeer age 22
eth1v Makket House

,v.,ne_ _Aithaf age 24
g/o Jamal Mayompokkada House
/\ndloth Island

/\bdul (Jafoor age 28
S/0 Nallakoya T, Bappathlyoda House

/\ndloth Island.

Mohdmmed Yathlya Khan, age 23

' S/o B‘asheel*l<f;, Mathl] House

Kunmkoya ag,e'35
S/o Ahmed Ponmkam House
/\ndlo‘m Island



120.

121.

122.

124.

125.

126.

127.

129.

131.

1
TR T

i o 30
/dmul /\bld aoe 41
S/o As%amar N. P Kandalath House,
/\ndloth Island

Mohammed age 50
S/o /\bdu] Khadex Kaval Chetta House,
/\ndlolh Island

S/o 91ddique,é.Kunnlashada'-House
/\ndloth Island '

Mohammcd Aboo Salih, age 37
S/o Mu%thafa Ammelam House
/\ndxoth Island__ '

Koya age )7
S/o Sayeed Mohammed Lavanakkal House
/\ndlolh Island '

Mohammcd Rafcck C.P., age 38
S/o Say‘eed Chel 1kkal Puthlyapulam

S/o Ukkas Iéll»Uth@th House
/\ndnoth Iqland

Mukbccl age 28
Slo MdJCCd L., Perumpalli House,
/\ndxoth Island

Rashced thm agc 33
“/Q ‘<1davc /\ Bxyvadachetla House, -

§/o Kéyamma K P Bappathlyoda House
/\ndlolh sland _

Mohammcd .Ka.:slm age 30
‘.Kennashada House,

/\n d.":: -1




132,
133. Moh;
134. ]

135.

137.
'138‘.
139, ¢ .
| 140,

141.

143,

: Andloth. Island

Mohammcd I azal age 38"

: S/o Kldave M; P Kandalath House,

09 TM age 38
Makket House, |

S/oKrdave Poovadakkattu House
Andloth Island T

Mohammed Saleem age 3]
S/o Hassan Kunm Keylyoda House,
/\ndloth Island

Koyamma agpe 47 .
S/o. Aboo §alch Kavalchetta House

fIld'uyathulla age 38

~$/o Koyamma, Karachetta House,
' /\,nél'lroth Islan .,f'- -

Abdul A/eez Khan age 41
| 8/0 Mohammed Birayammada House,
/\ndxoth Is]and

"":'Hage 33 ‘
""oya Ammelam House,

Ammelam House, -




144.

145,

149.
150.

151.

153.
154.

155.

| /\ndx oih IGlan

‘ And1 oth'Isl;andz'_;

Mohammed Iqbal age 38 v
S/o I\alldkoya Perumpally House,
Androth Island ‘

Pookunm age 56
Slo Yousafl Iajl Bappathlyoda House,
Andtoth Island A

ned Basheer age 38
: E.Mayampokkada House, -
d '

(,hcuyakoya dge 36
S/o Kunnikoya | P , Thacheri House
/\ndxoth ls]and

Nasecmudhcen K S P. age 28
S/o Abdul .Khader T Kalachetta Sarommapura House,

3 age 41
1':.M Kunchall House,

Llyabulahman age 31

_ 5/0 Kunmkoya M P. Chekummada House,

Andloth Sland

Kun nbl a rc 46
S/o Kadm il mpalll House
Andloth Islan




158,

159.

151'.
162.
163.
164 
165.

166.

167.

33

hanal 'I'.-Iouse,

%ddk-kathu : ‘
Slo Buhal’l ik, Chettapokade House,
Andloth Island

Bashcel agc 4'0
Slo’ Sayecd K., (unnnas,hada House
Andxoth I%land _ S

: Mohammed KUIalShl age 25

S/o: Sayeed Mohammed Karakuhnel House,
/\ndloth ]sland | '

Snaj, age 47 _@5 :
S/oKidave K, K_unnumpura House,
/\nuoth Is]and

Mohammcd Rafi; age 31
S/o Ham/a Koya K. Pathummapura House,
Andnoth _s_land

abbaxage 35

' S/o Kunm;‘_Seethl Makkett House,

§a)eed Mohammed age 54 .
g/o KlddVU Poovadakkattu House,

: Thacheri House,

i oya P Thachen House,
Andloth Isl'a :d,; L

Yakoob agc 40
S/o Kldavu K, Ammelam House,

' /\ndtoth Islalf




st

168. .\/Iohammed -Rafee age 4
S/o'Koyarti 'fékoya Mayampokkada House,
/\ndloth Island

169. Mullakoya age 47
b/o Ma]eedv K Lav“ﬁakkal House

170.

'/\ndxolh Islaﬁd

171. \/lohammed Kasun age 46
S/o Yousaf, Bappathlyoda House,
/\ndlolh Is]and -

172. KddCC]d age 51 _
D/o Kidave K , Thacheri House
Andlolh Island '

v Mullabl, agcs.54

174.

175. Ali /\kbdl ( age 25
S/o Chcx 1ya]<oya Kannathimada,

176.

Applicants

Versus

1. [he /\dmmlsn t01
/\dmnmtrahon ofthe UT of Ldkshadweep
I\avanathl '687 555

2. Dcpallmcm

] j/\gnculluxe
Taksha

i/cep, Kavatathn 682 555




OA 302/2013

- Jaffer, agc 35

S/o B"tbLuan Pannéthechetta House
/\m]m ]sland

Naﬂakoya*ageAO '
S/o /\bdulla Koya Puthoya Kanniyam House

ha ﬁﬂéa,fage 47,
1ed, Kombam House

age 36
1dave ,(ott_cchetta House
/\mmll land

Jabba1 P (, age 36

Sl (,herlya Koya Pu1akkachetta House

/\mlm ]sland

Respondents

Applicants



A ] fon; ofthe UT of Lakshadweep
(avalathl 682 555 o

3. Dlsn ict Panchayat
‘Amini represented by its
Executive‘Ofﬁcer.

4. V;Ilaée(D\vcep) Panchayat

Amini Island represented by its
LxeCLmvc Oﬂ'cel S | Respondents

(By Advocate M1 S Radhaknshnan/M/s Sherlff Assoc1ates)

18. OA 303/2013' e

I Abooba <et Px age 41
9/0 Kunhlkunhl “Pallam House
Ka\/dlalhl sland

2. Musthafa B K, age 45

(U]

S, Yacoob K. P"' ‘a{g"é 41
S/o Kidave U] Kumpapepuxa House
Kavald‘thl lsland




10.

15.

18.

‘ Kd\/d!dlhl lsl’md

_ Bashem Sv ageSSﬂj . .
' Slo'Hamzath AL, Safiyabiyoda

S/o Allk'”’

\/lUJeeb Rehman B age 30

- Slo lhangakoya Bnekal House

Kd\'dlalhl Island

Sajitha P., age 32

Dio Al /\ldddm Poovmoda House
'Ka\/cuathl Island

o Bashecx P age 44

S/o M‘ohannned_Palllpufa Puthiya lllam House

%/o /\hmed Katitlmmada Kadapurathaba House
Kavamthl Island .

| Salcem A P égjé: 34
g/o Mohammed C.P., Athampapepura House
Ka\/dlalhl Island :

;fssam P.A., age 29
Y Puthlya Alikom House

Anwar A.F., age 39
Sho, Mulhu Ayncpuxa

,l':

Aelillam




20.

21.

22.

23.

24,

25.

26.

27.

28.

30.

Kavatalhl Island

Mamkfan K. P age 30
Slo Abdulla A, Kuttntapepura
Agalti lsland :

llldayalhulla S. M., age. 36

- S/o. Ham7ath B. K gubalda Manzil

Kavalathl Island

/\nsal P P age 31
S/o Chenya Koya K.P. Paklchlpura
Kavalathl Island '

‘Sulim:an’ K"P' age 38
Slo Kldave U.P., Kuttipappepura
Ka\/cll(lllﬂ lsland

choob C P ag,e 40

Kava1 alhl Isléndiff

/\llakoya B d‘le 41
o Ml Bnekal House

llllveedu House

lz)a;K.K age 31
: unnamkalam House

Mohamme,‘,
S/o l\asml
<avalath1 lsla




32. Mohammed Rafi P :':'iage";338

S/o Cheri lya Koyale ;pﬁém Pulipinnakad House

Ka\/dld[hl lsland

33. Pookoya P P age 48-;
- S/o BabLuan \/I Puthly :ura House
Knltan %land Ui

34. Hussamall KP ;-age. 33 :
Slo Muhammcd C Kultlthayapula House
Kavalathn Island

35.. Sulalman M age 37
S/o I Iam/ath M. , Maidanoda I—Iouse
Kavaxathl Island

36. Ka]a Ilussam C age 37
%/0 /\ha}mmed Khan T.P., Chungam House
varathi } Islcmd

)‘le'h:ij}an T K..,age 38
) likad. House S
1a1hl Island

37,

38. Mohammcd ‘@haﬁ K. P age 32
: S/o Qayed Poo, A Kakachlyapura House
K’d\/dldlhl Island

39. Mohdmmcd Raﬁ B age 33
: S/o /\ttak,ldavc, T P Beelanthoda House
40.

41.

42.




43, N

45.

46.

O T T A

ge 3l
Ba1 akarodd House

Amanathakepma House

Ka>valdlh'1 ISLmd .

Shajafudhecn age 24
S/o,Ali A Poovmoda House ,
Kd\/dldlhl lsland B Applicants

(By Ad\go'c'am: I\{l(ﬁ.l(iB.Gangesll)

(W)

L Versus

Dcpaumexln ongncullute
UT pf Lakshad,weep
1Kavcuath1 682 555 1epnesented by

anlaoe (D\v ip) Panchayat
Kavcnathx lsland :represented by its
l \ccuuve Offlcei ' Respondents

(By Ad\focalc ;L\"/L;;._S._f.’,{,i'd‘b?krishnan)

19.

meectta House
§ R



3'
Ahjliﬂnif?{l'é;lah,d“.; Ty
4. Pl Snaj,aoegl :
S/o Abusaia, Putyyaﬂlam House
Amini lsland
5. K.K.Razak, age 27
S/o:. Khadexkoya Kunmyatamkakkada House
' Aml'm Island' :.i'? '
6. P f:':shlaf age 37
A S/o Ahamed, Pallam House
/\mlm Island
K C Mbt)séi age'44
S/o’ /\ttakoya Keelachely House-
/\mlm lsland .
8. 'B:I”‘;i's}ﬁi'i'l<()jyi1' age 42 |
S/o 'C hcnyakoya Balapp House
9. age 41
ya Chnmthabelll House
10. a1, 'age 33
9/0 Abdullakoya Madam House
/\mxm lsland
11, Pookunhl :
Sto T.C. YOLlsaf Noonmahal House
/\mlm l%land
(By Ad B'.'Gang'esh)
~ Versus

fthe UT of Lakshadweep

Applicants



T ebERys e L e

42

[N

Parichayats
' ‘f,.th‘e UT of Lakshadweep,

2

-Dncctm ofrduccmon .
_ "'l;ducatlom
/\dmmlsuam)n of the U of Lakshadweep
Kd\/dldlhl 682 55) :

4, Vlllaoe (chcp) P'mchayat
Amini 1sland represented by its
L\ccut_l_vc Officer. : Respondents

(By Advocdte M_Ijl S V.E}I'-’\;:ad h éki'i:sh nan)

20. o N 3%522‘013'

. Moham ncd Abdul Razak
%/o U.K. N’illd l\ova
/\ualada Hou%a
/\nleU lslan(l

2. K \/1oosa .

(O8]

B Ir 1yamma‘d<1 I Iou:se

/\ndnou sland-’ Applicants

(By Ad.\}bfc"ate Mg;-. K B Qéngesh)

:,VC":I‘SUS.
I 1 hc Admini Slldl()l
' /\dn"""nllsuallon of the Union Territory
' ' ] Kavaxathl — 682 555.
2 ‘;r\‘/ices)
f the Union Territory
ol laks 1d\\/ecp'(bemeta11at)
'l\dvcu 0 t?U - (8 555.
3. Dcpaxtmcmoanwomment of Forests

Wnion lcmtmy ‘of Lakshadweep,
l\cl\'dldlhl 667 535 ‘ Respondents



N

AN

43

: ééh’ékrishnan)

| S/o: llamzal 1 K P Palllpuxra

OA 326/2013 5 a

savad ] K agc 40
S/o .Mohdmmcd A

iirinikkadu

K avaxathl land

)oobackel P. < , age 34
S/p 1 athahulla, fPuleenakeel
Kavarathi Island. .

Jehangeér A. P age 32
S/o Hameed, /\]mpu;a
Kavalathx lsl(md

- Versus

The Administrator
AdmlmsUaU()n ol the UT of Lakshadweep
[\dlealhl 6&7 533

i.

Dncctol of"anchayats

N

' t";‘%’dlhl.}()é)? 555
uplescntcd by ns DnectOI

: \/lllag,c (wap) Panchayat
Kdledlhl Island mpxcsenled by 1ts
I: \CCLlllVC OI 1(,01

Applicants

Respondents



SRR TR S fg‘ﬁ;;.'».xm-j.:.{'4.',."?1:;;?,:&.__.

et

0A 327201

'I alool\ ag- 0

Ké’v ldlhl IS]dl

(By Advocatc M K. B Gangesh)

wo

Versus

The Administrator
Administration of the UT of Lakshadweep

“Kavarathi-682 555.

Dncuon ofl gi'Ckla_)/als _

Dcpanmcnt ofl nvnonment & Forests
Union Territory of L. akshadweep
l&-avamthl-%Z:SS.S

\/IH age (chcp) Pdnchayat
Kavarathi Island leplcsemed by Its
l ,\Lcuuvc O“lLCl

[ I

S/o Mohamood -Iay Chendlpuxa
l;._c_;_v__n ath '

Samul l]amccd P P ., age 39
S/o Alai K P Pokala Chepura House,
l\d\/dldlhl :

,aoc, 35

Mohammc K.P. _
/0 1l ' .+ Karutholapua House

Applicants

Respondents



()

&s
adam House,

Versus

The Administrator -

Adiministration of the UT of Lakshadweep
Kavei‘i‘athi-_682 ;5:55. |

‘%)lleclox of F anchayats

-Depaxtment ofPamhdyals

f;IDne‘ torate 6f Lducat‘x.oxl‘l
'Admmxshatlon of the Union Territory
of La k%hadweep, Kavarathi-682 555

Vlllaoe (Dw ep) Panchayat
I\avalalh] Island leplesemed by its
Lxegutlvc Oﬂlce1

Shahul Ham ed P K age 50,

S/o Sayed 1<o‘ P 9 Mhottathakkara

Applicants

Respondents

Applicants



Lakshadweep

':'Admmlsu at-loni.of the UT of Lakshadweep,
Kavaxathl 687 555

b

:,1 he (,hlef l*xccutlve Ofﬁcer

© District Panchayat Unit

Kiltan, Union Territory
of Lakshadweep-682 557

(By Advocate Ml S Radhaknshnan)

28.

I

(OS]

()A 331/2013

kamgj as casual labourer in the Department of

Scmnce & 1 echnology, Agatti, Lakshadweep.

Ilyden P S
Slo Sayced Buharl Ha_]l U
Pokkathappada (H.ouse) Agattl Island

J :c:;use Chetlat Island |

. dweep _
W01 <_ .g_as casual labourer in the Department of
Scxence & "l cchnoiogy, Agatti, Lakshadweep.

Respondents



L7

Applicants

(By A: ékose, Sr. & Ms.Daisy I.Daniel)
Versus
1. .
eep; Kavarathi 682 555
2. '.HChan.pebxson -

Vlllage (DweCp) Panchayat Agattl -682 557.

3. Chanpmson .
'Vlllage (Dweep) Panchayath Chetlat Island- 682 554.

4 -The Jumox Smemlﬁc Officer.
Dcpaxtme ‘t mence & Technology
Chetlat 682' "

5. The Jum_on |
. Depaltmen; ,.'Smence & Technology
- Agatti- 682 557 |

6. Dnecm ofPanchayath
Depal tmeny ofPanchayath ) ' .
| Kavalathl 682 555 ‘ ' Respondents

- (By Advocate M1 S Radhaknshnan for R1,4 5 & 6)

Sfo"%yed Buhan ‘
' _Ku1 1yath1vodu Klltan

Applicants
Harira)

Versus



o

27.

N

o

Umon Iemlo

L kshadweep
‘Kd\’d!d[ll o

Sub Dnvmonal Ofﬁcer
Kiltan lslcmd Umon Fe_ ‘1101y ofLakshadwcep

. 'K]ltcm

D"xcctol N
Services,

: Ul ofl ak{'sﬁla.dwecp, Kavalattl

(By /\dvocale \41 S Radhakmhnan)

QA 344/2013 e

Kassim /\ )
Slo. Atldkoya P. p
_/\lwalhala llousc Andrott

Jalal'uddm N

”mada House Andrott

\/lohammed Hassan C.E
So: Kunhlkoya SVP
l dayakkal llouse Androlt

[;\/l(‘)ha'mm'ed ;Ra?:i'eel( CK
S/o Koya K.€

Ch_&‘if_\{él Kakkanal House, Andrott

'M'o'iia‘:miﬁhcd Kamaluddin M.K

»S:/‘ ’Sl"habuddm Pookoya Thangal

akl\ada lIouse Andrott

g.l,se',f-“ Andrott

Nboxul"l lassan A

'~ Slo. Nanayakfoyd UK

/\tlaladal use, Andlott

Respo‘ndents



(U8

L2

/\dmmlsu: ton ofthe Umon Temtony
ofL kshadwcep, Kavaxam - 682 555

Dncctox 01 Panchayats '
Dcpaltmcnt ofPanch'lyats

'/\dmllmtlauon of the Union Territory

of Lakshadweep, Kavaratti — 682 555
Dcpaumcnt of"l*lectnclly
Union lcmloxy of Lakshadweep

.Kavax athi= 682. ‘55_5

\Mlla&e_(chep) Panchayat

OA 343/7()13

/\yshomma L -
D/o Ilamsa Lllachctm House Agathi

,B e'c 'l'at_'h_un"l-miéi ;;I;?:;;\_/ E
BDlodi¢asmi Koya, Puthanveed House, Agathi

Slo.Late Usaf
Melalllam House /\gathl

Hldayalhulla M K
5/0. /\bquackexﬁ Koya V.K
Mc\kk shikakada House; Agathi

Applicants

Respondents



otin

9.

I

14.

Poovmoda I

A e e N
'-"'?;_'f‘_’?f‘:’i‘g"‘-"‘ EMSAS e e e

50

S/o Asmi (()ya C P ,
ouse Agathl

i

K'u'nndthalam riqgts"e;.%'\gathi
Nazer K

S/o.Kidave
I\unnlkath]yapadal ouse, Agathi

Showkathali M "’
S/o.UmmerB
Malgayachoda l\zlouse, Agathi

S/o Muthahf ,
1 alhada Ilouse /\gathi :

/\boob'lcl\m N. [\/1
S Q,._/‘\,b,g ul Rdhman F

b/ Mohammed Koya
I\akkad'l Housc ‘Agathi

/\/ha1 (,
Slo. [\/lohammed Koya T.P
( hallakkad H()use Ag,athl




23,

24,

26.

29.

30.

51

Md]ﬂuﬁihéc Kaoya;
Sto.Koya = © i
Bnyatlmblyoda lousc Aoathl

Nafeesa M. l\'
D/o. /\bdulla l&oya K
l\/lo()llmmkakl\ada House /\gathl -

Koya P N
S/o KUnhlkoya
'oddllouse Agathi

I\asmlkoya K I
Slo. /\bbobackel Koya
l\dmalmalmNoda Puthlya Illam, Agathi-

/\b()()bchkCl U P
S/o /\l} l\/lohdmmed

ii?ﬁ&hﬁibibA“ :
D70, Atiakoya . -
Marrlyam Sevwoda llousc Agathn

: Eﬂbhukoyal<
Chgl}yﬂpappada I- louse Agathx




(OS]
[\

(S
w2

34,

35.

36.

37.

- 38.

39.

40.

41.

42.

43.

~ Samieer

52

Slo.Majeed

» M’u‘ﬁtﬁii'rithb i ¥ Agathi

Saycd Mohammed I
S/o.KalidP
1 Hallouse /\gathl

Nasccn I P
S/o. Mulhallf

v'l hekku l’mhlya lllam Agathl

chnd U
S/lo.k lamz;a U
Ummmcrodach'-etta House, Agathi

Sycd I\/lohammcd K ’l
S/, Aboo. Sala I
1‘\41(31" 'dllhlyoda House, Agathi

g /o l athahull _ _ '
Bnyashabxyoda House Agathi

Hajcuomma l P
D/oAbdul kaderkoya P.C

PRSI

:.;l ekkuPulh1yé111121m Agxtln



Roshna
45.

46.
l(oc;dam House Agathl

47. Showkathall
S/o;Late /\ttakoya _
Sallamypda House, Agathi

48. NIISSdl1iL;(1liééliﬁ'£\) Ko
' S/o Hamza C.K (Late)
Vad’ k,chla lllam /\gath]

49,

50.. Mohammed Ah C
S/0.Kasmi: Koya A
Chachalakapqda House Agathl

51, S'a.y-‘ed*Moflﬁv'
S/o Yous‘al
U~ - Applicants

i :.Dncctm

682 555

\d Uhion Territory
avaratti — 682555



4,

1. Ummcx F arook vShaﬁ
S/o. Aboosala
Malikakal 110use Ammn

2. P. A Saycddll :
Sto. Ilam/dkoya' .
Puthlya Asharoda House Amlm

3. Rah‘mdth Beegarri '
D/o Ahamed 4+ Malikakal House, Amini

4. Ahamedkoya
S/o Koyaklddvu Su1amb1 House, Amini

5. lelydbl p: (, o
D/o /\nthukoya P alliyachetta House, Amini

. ) Vo
AR

- 55.‘..?\'/efsus

l.

Ihc /\dmnm_s_tnaton |

) shadweep‘, Kavarattl — 682 555

Respondents

Applicants



wekip) Panchayat
sland represented by its
Officer —;%68"2;,555 Respondents

1. Suharabi P

D/a.Kunhikinhi -
Pallicham:. House, Kavaratti [sland

ath:",

N
s‘_e:,"KjavaFatti Island




56

9.
aralti Island
0. S . N
D/o Vallya Ab mahm ,n
’ adakkumelac_wdam Kavarattl Island
1.

12. Beefathumma B 1
Dlo. Aboobackel ,
Beergmthoda Kavaxattl Island
13, Ré‘hnda'th Bce'guim P,P
D/o.Attal K. P
OChdldCthUla Kavaratti Island

14, Maljdndlh ‘
D/o Muhu‘ _Aynapuna
uthip appepugd Kavaxattl Island. - Applicants

ind

" Nigrsus

I 11 he Admmlstrator
,O'Ij'Eof the Umon Territory

70 iI aks adwvep (Secretanal)

feond
|

Respondents

(By /\dvocateMls .,R'é'dﬁakrji{shnan )



31.

l.

2, |

' S/o Muthukoy g
Suxambl l{ouse Amm1

3. Anwar Hussafm ~

D/o.Essa .o :
Kolldpurd House Am1n1
4. Saﬂtha Beeg,LJm -
D/o, Sayeed Abdulla Koya
B"ll;‘House Amlm L

5. 'Haméédathb'i" <
Dio: Shaikoya
Monakkallachetta House Amini

6. l'l"as’saihar' v
S/o Mohammed
/\llmmccheua House Amini

7.
achet}g'HoLwe Amini. Applicants
(ByAd .B'G;fngeSh)
; Versus

I ll{e Admmxstxé-tor :

/\dmlnlstmtnon of the Union Territory

ol L akshadweep, Kavaratti — 682 555
2.
3. '

Umon Terrltw f)x/.f)'f L.akshadweep
Kavarathi represented by
Direclorof Education — 682 555

ceti o



o dasoanckme

Abdul Hassan
/0. Atlakoya

: Sayed Mohéil méd‘-
iS/o ‘Aboosala’ pot
5Karachetta House Andrott

Mohammed Hussam |
S/o.Mohammed . ¢
3I3appath1yodé H;ouse Andrott

1 he: Admmi rator
Admlmstratlon Qf the Umon Territory

Respondents

Applicants

Respondents



4, 'Yousaf
Slo.Pookoya .. :
Puthlya Fddlyakkal House Amlm

(By Advocale:: Mr"K B Gangesh)

: Vcrsu’s

2.
3.
4.
Ardrott Islan ;r'epresented by its
ercutlve Ofﬂcex 682 554
5.
1epresented by its
fce‘ = 682 553
(By A g i ;ljna'n )
34.

Applicants

Respondents



S/o Muthukoya ‘
Pemamvehpuxa HOUSe Andrott

Mohammed 'Fansal
§/0.Siddeeque. . :
Makkct llouse“/\ndrolt Applicants

Versus ‘

l hc Admmlsu ator '

Admmlstratlon of the Union Territory
ofI akshadweep, I_(avaram - 682555

Depaxtmcnl ofAmmal Husbandry

'Vxllage (Dwecp):"Panchayat
Androlt Island’ lepresented by its
ercuuvc Ofﬂcer = 682 554 Respondents




Thekkputhlya.Veedu Aéatti

4. K: P Homzakoya At
S/o.Aboobacker Y |-
Kamalmalmlyoda Puthlya Hlam House, Agatti.

5. K. Showkdthall
8/0 Sydubukharl
Kondmoda Housc Agattx

6. B Sharafudhcen' R
S/o:Ummer Ella =+~
Bceyakultlyoda House Agattl

7. V K Mohammed Mukthar
§/0.Abdulla- Koya '

V'adalkk K.unnmamel House, Agatti

8. /\'bdul Rahnman s
S/dl)'lddc_eque
ouse' /\g,attl

Applicants

of[ akqh.a'dw ep, Kavarattl 682 555

;;;A'mmal : Husbandry

I',x‘eé'u't'i\)e ; 1cér - 682 553 : " Respondents



g AR,

Applicant

1. ”l he. Admlmstrator
/\dmmlstratlon of the Umon Territory
of L akshadweep, Kavaxathn 682 555.

2. The'Dilectol ‘(Sexvnces)
Admnmstl atlon of the Union Territory

ol I akshadweep (Secxetanat)
Kavaxalll — 682 555 ‘

3. Dcparlmer\l QFAgrlculture
union lemtoiy ‘of La <shadweep,
Kavafathl 682555,
Replc%cnted by its Duectm Respondents

\" B

. Mulh\ﬂ(oya
Slo. @halkoya v
.Kakkanal House Andxott

Applicants



| eep, Kavarathi-682 555
Village (Dweep) Parichayat
AndrottIsland represented by its '
l*xccutlve Ofﬁcel 682 '554 | Respondents
(By Advocate Mx 9 Radhakrlshnan )

38 0A 355/2‘”?,? )

I I'I':ajé;jo.ml'nébi o
D/o Koya Kldave M

:;ehammed Koya. Hay

;1kkakada House Kalpem Applicants

3. ‘Vl_llage?(Dweep)"Panchayat
Kalpeni Island qepresented by its E
l xecutwc @HIOCI 682 552 Respondents




1.

13.

-. Klp

Abdul Latheef -
S/o.Pallath Kunhl Koya'
Nenempapp%daﬁHouse,v -Kalpeni

M K Khalee S
S/o.Hamza Koya
'Malmlkakada House Kalpem

ChcuyaKoya o
S/o‘Aﬂhmed v



Dlr“ tor ‘of Panchayats
Department@ Panchayats
Administration of the Union Territory
ofI akshadweep, Kavarattl

Ho

Applicants



0o

40.

'Abdul Latheef ~ :
Keela Villattom; Amm Island ;
Lakshadweep T -"",

(By Ms.Shahna Kai"thii:keyaxn)'?: -

:Ver:sus : , »
: Il L
l. Vallage (Dweep) Panchayath
_Amm Island
:Repnesentcd by the Chalr Person

Pm —"682 552

2. 'Secretaxy
Dcpax’tment of Panchayath Kavarathi

3. 'Dlrector : :
E mployment and Trammg
Umon Iemtony ofLakshadweep
Kavarath]

Amini; Island ,;Laksha weep |

(By Advocate M% %hahna Karthlkeyan)

o V~e1 sus-

l. Vlllage' Dweep) Panchayath

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013 N

Rabeehathulla B.P, aged 35 years

S/o. Mohammed Koya TN, :

Labourer, Klltan Re&dmg at Vahyapura House,
Kiltan Island L

(By A@j_v;o‘égt_'" ‘Su P Vi Mohanan)

. Versus
l. Thc Admmlstrator .
,UT of Lakshadweep, "
Kavaratti-682: 555,
1 lec;ucal DlVlSlOI’l Kavarathy

2. .Dlrector ofPanchayat
3lD(:partmcn'l 'ofv_‘Panchayat
' i 11on'[of UT of Lakshadweep,

.'-l
1

"'dlkoya

Versus

2. Director-of Panchayat, |

14‘, an Rcmdmg at Moulana Veed,

Respondents

Applicant

Respondents

Applicant



'”Klltan:— 682 557

"
B

[By Advocate Sr1 S Radhakrlshnan (R1- 3)]

44. ()A364/2013 |

Abdul Qublsh S/o. Samul Abld P., aged 27 years,

Malikakal, Kiltan ‘.U'T‘

Casual L abourer, (I
Animal Hu%bandt' :
Kavarathl ‘ .]"

of Lakshadweep, working as
S’tock Inspectors Trained Labour),

ar’ment U T. of Lakshadweep,

Respondents

Applicant

Respondents



69

- SloAttakid

Applicants
(By Advocate Mr Kh Gangesh)
?'Ver‘sag | f .

1. The Admmnstrator .
/\dmlnlstlatnon ofthe Union Territory
ol I akshadwcep, Kavarath1 682 555.
i
2. The Duectox jo_fPanchayats
'Department 0 Panchayats
\dmi ' xéf the Union Territory
a ha weep, Kavaratt1 - 682 55S.

; dwcep )evelopment Corporation Ltd.,
Pom-Control Tower; Andrott — 682 554
Represented by its Ofﬁcer in charge.

4. Dnectoratc of Ant & Culture
/\dmlmstmuon ofthe Uhion Territory
of Lakshadwcepg 'Kavaratti — 682 555.

chresented by ";f's Diréctor.

Respondents

1. rs S/o Pookunni A,
{ u_se Andrott.
2. years S/o. Sheikoya Thangal



ged 23 years,
1,Kandeth House, Andrott.

Salim aged;44 years, S/o. Kidave A,

" :Panchanal IIouse Andrott

Khalr aged 32 yeaxs S/o Muthu,
' Puleenakeel House Kavarattl

Abdulban aged 34 years S/o. Hamza Koy,
Monak,kal House Amnm

"Sayed Koya ag,ed 44 years S/o. Pookoya,
Meelaeherl House Arrlnm | .Applicants

(By Advocate Sn K Bl Gangesh)

l ‘.,.: ERRTRPEPN g‘ "‘.. el e

Versus

l
il
o :I.A.' P ‘l:

e I
I

l hc /\dmmlsu ator, At
Admmlstratlon of ‘ne U‘mon Territory of Lakshadweep,

Kavcuam 682 555 x

e

7'.' :
:W-,ulture Union Territory of Lakshadweep,

KanI‘dthl Represented by its Director — 682 555.

l
V11 age (DWeep):Panchayat Andrott Island,
xepresented by |ts.ercut1ve Officer — 682 554.

V1 lage (Dweep) Panchayat
Kavarattl lslland"i?re presented by its

Respondents




10.

1.

12.

13.

14.

.aged 3
. Pokd d'f_ House Andrott

years, S/o. Muneer,

ear , S/o. Nallakoya,

s; S/o. Nalla Koya,
qdrott.




Koyammakoya
Applicants
Versus
1. lhe Admmlstxator L
.Admlmstratlon ofthe Umon I'emtory of Lakshadweep,
Kavaratti- 682 555
2.
3.
‘ Respondents

(By Advocaic Sn S Radhakrlshnan)

48. ()A=}370/2013f,

1. -Aboobackm
Kunhlblyoda'

d 35 years S/o. Ukkas,
use Kavarattl

2. _'yeats S/o. Hamzath,
e, Ka’varattl
‘ ‘lr
3. 'S S/o Koyamma,
Kavarattl
4. O years D/o. Khamar Khan,
,Kavarattl
5. : yeaxs, D/o. Hamzath,
i Housq, Kavaratti.
6.



Applicants

- The Administ
/\dministr‘a‘t‘i"on flhc Umon Territory of Lakshadweep,

2. Dncuox 01 P‘ | c

Dcpammcm of. Panchayats

/\dmmxslratlon of the Umon Territory of Lakshadweep,
3.

lUmon lun

Repi_‘cs‘énté” ‘.'D cctm 682 555

Respondents

¢d 35 years, S/o Kunhikunhi,
JKavaratti.

.

Pa“ieh.am House

L2




:Puthly : 'Ill

T4

Abdul Rd/dk ng 28 y_ ars, S/o Mullakoya,

-Sanablyoda Hohsc Kava’rattl

(By Advocate: Sn K B (Jdngcsh) }f’

I

50.

(By Advocate Mr: K.B. Ga

'Umon T Crfity y.0

Versus

The Admini str"l-tor
/\dmmlstmu 1 of the .
f Lakshadweep, Kavaratti.

DLpdl ment R nil‘jjal I'{'usbandl"y,
Umon Territoiy of Lakshadweep, Kavaratt
represented by its Director.

Director of Parichayats,
Department. ol Panchayats,
Administration of the -

Union luntoxy of Lakshadweep,
l\dledm

ep) Panchayat,
dfepresented by its

OA NG.‘, 372/2 i‘if3

dmaluc hcgn, S/o Abdulla U.C.
Mudakklyo’d Hou

3

Kadamat. "

-aval‘athl ,6872-@5155.

th Dncctol (Scmces)
/\dmmnshatxon of‘the Umon Territory

Applicants

Respondents

Applicant



@ . 7s

of Lakshadweep (Sécretafiaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

51.  OA 373/2013

l. Abdul Saleem, agcd 32 years, S/o 'Nla'llak'oy‘a,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Igbal, aged 37 years, v ‘
S/0 Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: $ti K.B. Gangesh)
Versus

1 The Administrator,
Administration of the
Union Teiritory of Lakshadweep,
Kavaratti.~682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,=682555

3. Department of Science & Technelogy,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4, Environment Warden,
~ Department of Environment & Forests,
Andrott-682 554.
5. Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. - Respondents

(By Advocate: Sri S. Radhakrishnan)




52.  Q.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. - Applicant

(By Advocate Mr. E.C. Bineésh)

Versus

The Administrator,

Union Territory of Lakshadweep,

Kavarathi Island ~ 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats

Union Territory of Lakshadweep

 Kavaratti Island ~ 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

S3.

I

(NS

OA 38172013

B. Saidali, $/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years, _
S/o late Ummer, Mariyathoda Kandawargothi House,



_ﬁ‘

4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

(8]

' : ' Versus
The Administrator,

Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,

‘Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

. Union Territory of Lakshadweep.

(By Advocate: Sri 8. Radhakrishnan (R.1,3 to 7))

54.

I

OA 384/2013

| Ishaque A.C., aged 35, S/o. Junies T.,

Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



- e amema harTTs

-

Noorulla S. M, aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

' Residing at Saife Manzil, Kiltan Island,

uT ofLak%hadweep

(By Advocate: Sri P.V. Mohanan)

1.

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer,
District Panchayat, Kavaratti — 682 555.

(By Advocate: Sri S. Radhakrishnan)

SS.

1.

(O8]

QA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,

Applicants

Respondents

Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

A. isxllvail,'a:g‘é‘;:d 45 vyéérs, S/o. Eassa, Andrati Yoada,

Amini I%landi’fUn‘io‘n Territory of L-akshadweep, Pin - 682 552.

Khalid Unnam aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Umon Terrltory of Lakshadweep, Pin — 682 552.

- Moosa Peechaﬁn’dam, aged 38 years, S/0. Abdul Khader,

Mannathachetta, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

Amanulla A.M. , aged 33 years, S/0. Kunju Koorumel,

Amm1 Island, Umon Territory ofLakshadweep,
Pin — 682 552.

Khalid A.P. agcd 35 years, S/o. Alimohammed, Allyachetta
Amini Island ‘Uriion Territory of Lakshadweep, Pin ~ 682 55.

Jafeciulla PIC., aged 25 years, Sfo. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10,

12.

7

Abdul Sdlalﬂ’A aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul Hassan K.K. , aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Ammx lsland Union T emt01y of Lakshadweep,
Pin — 682 552

Jalal B.M. aoed 31 yeals S/o. Khader T., Bahija Manzil,
1hattanoda Amini Island, Union Terrltory of Lakshadweep,
Pin - 682 552

Najeeb A. aged 31, S/o Kidavu T.C.,
Ayeshera, /\m_ml Island, Union Temtmy of
Lakshadweep, Pin - 682 552.

Nafeesath U , aged 35 year's, D/o. Eassa Kottap‘p‘ﬁra,
Unnam, Amini Island; Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

Versus

The Union "l:érl‘it‘ijiy of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Plah-chayath, Amini, rep. by its Executive Officer,
Amini [sland, Union Territory of LLakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocatc Sri S“ Radhakrlshnan)

56.

1.

OA 388/2013.

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P K., Puthiya Pandaram, Kiltan.

Mubaraka Bén’u,f‘age‘({i 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.

i



3. K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B: Gangesh)
Versus

. The Admlmstratox

Administration of the Union Territory ofLakshadwcep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island - 682 554,

5. Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
rcpresenled by its Executive Ofﬁcer - 682 554, Respondents

(By Advocate: Sri S Radhaknshnan)

57. OA 390/2013

. C.N. Abdul H_;ak‘eem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.1. Cheriyal{oy‘a K.C., aged 48 years, S/o0. Pookoya,
Karupathaillam House, Kalpeni.

o

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C. P,
Konhankdkkada House,Kalpeni.

4. C.N. Habusabi, aged 50 years, D/o. Attakoya
Lhcrlydnnalldl House, Kalpem

S. Hameedabi, é}:g’e"d 4 1; yea:rs, D/ 0. Rama‘flian,



10.

11

13.

15.

19.

20.

gl

Pakkath House, Kalpeni.

AT. Sheemab‘li, 42 years, D/o. Hamzakoya, |
Athanam Thottam House, Kalpeni.

A.K. Muthubj, aged 53 years, D/o. Cher‘iyakoya,
Alikakkada House, Kalpeni.

K.K. Habu%abl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. :

Bambathi, aged 43 yeafs, D/o. Ahammed P,
Chadachiyoda House Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed AK,
Manjiyanam IIouse ,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K. P
Mayamkakkapum House, Kalpem

Humairath P.', aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

. B. Abdurahiman, aged 49 years, S/o0. Muhmed M.,

Beerandhoda House, Kalpeni.

K.C. Abdul I’;affar aged 38 years, S/o. Aboobacker,
Kutuyachada louse, Kalpeni.

M. Anwar aged 37 years, S/o. M. P Khader
Maral House, Kalpeni.

M.P. Hajira, aged 36 yéars, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Becgum aged 36 years, D/o. Hamzakoya M.K,,

‘Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

»lhang,akoyd aéed 33 years, S/o. Charlyakoya E.,

Koliyala louse Kavaratti.

Hussain Ali, ég,ed 35 years, S/o. Nallakoya;
Chettipura House, Kavaratti.



22,
23.
24,
25.
26.
27,
28.
29,

30.

32.
33.
34,
35.
36.

37.

Jaffer, aged 3@ years, S/o. Hasan T.P.,
Kaladi House; Kavaratti.

Basheer, ageéltiv36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 ,yeial‘s; D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti. ‘

Raziyabi, agéci 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/0. Hasanar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammedavl}i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



39.

40.

41.

42.

43.

- 44,

45.

46.

47.

48.

49.

50.

5T

52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/0. Kuji Seedl Koya
Puthiya /\llkom Amini.

Abdul Raheefm, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, agec'lfé;39 years, S/0. Nallakdya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aéc;d 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumu'd‘ee‘n..P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I'-I_ouse, Kavaratti. :

Shihab, aged 35 years, S/o Kunhimoideen, Mullapura House,

Kavaratti.

Aman, aged 37 yedrs, S/o. Aboobacker, Kaladi House,
Kavaratti.

" Raheem A, dged 30 years, S/o. Khader, Agam House,

Kavaratti.

Firozkhan, a.g'éd 27 yearé, S/o. Sayed Poo,
}Ull-ikanapur House, Kavaratti.

‘Abdul Ilashlm M1, aged 33 years, S/o. Attakoya

Muknya [llam House, Kavaratti.

Kadish’a, aged 44 years, D/o. Ukkas,

Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapma House, Kavarattl

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhlbvlyodd,zllouse Kavaratti.

C.P. Rahe‘em,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habesb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

6l.

62.

63.

64,

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dged:35 years, D/o. Koyamma,
Ihaleekepura House Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o. Haji Saycd Shaikoya,

Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged38 years, D/o. Hamzath,
Wllkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, j'eiig;ed 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyomhaa&, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohamm_ed S‘hfaﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti,

ML’bC:é}‘a’ aged 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmé,}?ége‘d 22 ‘y‘eéirs, D/o. Cheriyakoya,

Vadakila pura House, Kavaratti.

Muhaxﬁmed,ége‘d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya, |
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthjvy_q‘l\/lanzil' Amini.

: oya.;;fia'*&)ed 41 years, S/o. Abdul Khader,
laram House, Aritini.




o
71.
72.
73.
74.
75.
76.
71.
78.
79.

80.

82.
83.
4.

85.

g5

Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

'Shafeef'?\:/.P., aged 39 years, S/o. Ismail, |
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 yeafs, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,

Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyaqua, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi /\.K:.,' aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., vagéd 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya AB., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth:

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

[fathimath Su:hara», aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'éfi;_, age;d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.

87.
Lavanakkal House, Androth.

88. Sarommabi F iag,ed 43 years, D/o. Aboobacker,
ThachexyHouse Androth.

89. Mullapoo M. K aged 39 years, D/o. Koya
~ Maidandurakatt House, Androth.

90. Hafeeral., a‘ged 39 years,AD/o. Koyamma K.P.,
Lavanakkal H‘o:‘usﬂe Androth. '

91. Aysummabi ] T aged 45 years, Dlo. Muthukoya K.P.,
Thacheryllouse Androth.

92. Habeebath A, aged 42 years, D/o. Mutfl‘ukoya KK,
Aymammada House, Androth. .

93. Muthubi P. M aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

96. Safiyabi M., aged 39 years, D/o. Nallakoya M.,

Mathll ~;»:.4501156“ Androth.

97. Rahil M aéed 39 years, D/o. Nallakoya,
Mathll_l_louse Androth.

98. Hussa.iﬁ P.P.j aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/0. Asainar K.,
Attaladaﬁ House, Androth.

100. Hussam;L K. , aged 48 years, S/o. Seethlkoya
kK lHouse Androth.

101. Sayeed,} ohdmmd Koya L., aged 54 years, S/o. Kader P.,
Lavanak kal IIouse Androth



102.
103.
104.
105f

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnashada-House, Androth.

[; aged 40 years, S/o. Lava Burhikage Moosa,
Kuﬂhﬁiﬁangg";Housc, Androth.. ' '

Subaidébi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. - ~ "

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, | | ' .
S/o. Kidave, Moodampura House, Androth. -~ . Applicants

(By Advocate: Sri KB Gangesh)

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Directdr_ of P:_anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

( Departmem of Labour and Employment,
Administration of the Union Territory of Lakshadweep,

~ Kavaratti - 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparmﬁent of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar‘thg_ent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
varatii, represented by its Director — 682 555:

1S

; ent of Fisheries, Administration of the Union Territory of
hadweep, Kavaratti, represented by its Director — 682 555.

Depap_tment Qf Animal Husbandry, Administration of the Uniori
Territory of Lakshadweep, Kavaratti,
represénted by its Director-682555.



Lakshadweep Khadl and Village Industries Board, “

9.
I(avarattl re;?resented by its Chairman — 682 555.
10. Revenue Sub Dwrsronal Officer, Kavaratti Island — 682 555.
1. Sub Drvrsronal Officer; Amlm Island — 682 554.
12. Ass}sta ;gmeer LPWD Sub Division, Andrott Island 682 553.
13. L aksha;weep District Panchayat, District Panchayat (HQ),
Kavaratti, ..
represented by its Chief Executive Officer — 682 555.
14. Vrllage (Dweep) Panchayat, Kalpeni Island, repreeented by its'
I*xecutlve Ofﬂcer =682 551.
1S. Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬁcer ~ 682 555. :
16.  Village (Dweep) Panchayal Amini Island,
represented by its Exccutive Officer — 682 554..
17. Village ({Dweep) Panchayat,
nath [sland, tepresented by its
(v, Of:ﬁcer - 682553,
18. Village (::I'D'we'e‘p) Panchayat,

Androth Tsland, represented by its
l~xecuuve Ofﬁcer = 682 552 B ~ Respondents

[By Advocate: Srr S Radhakrishnan (Rl 8& 0—18)]

S8.

I

()A 392/2013

IIusqam, S/o Aboosala ,
Saram ppada (Konehukakada) House

Shukoor," S/%o late Kidave,
Pakrumupanloda Fouse, Agathi,
P resently wqumg as Cleaner
RGS Hosprtal Agatti.

atheef S/o Auakoya
Kalkandryodal ouse, Agathi,
Presently working as Cleaner,
RGS Ho pltal Agatti.




10,

11.

12.

13.

39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS I{Qsplt%} Agatti.

Hajara, D/o 1ate Hyder,

Beepapada House, Agathi,-
Presently working as Cleaner,
RGS I—Io_spital,,'Agattiz.v .

~ Sheemabi, D'!/Q'late_ Shamsuddeen,

Beepapada House, Agathi,
Presently working asCleaner,
RGS I—I._ospita:l,. Agatti.

/\blda-"_D/o Lamecd
Makkiyachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

‘Sulaikla, D/o Mohmed,

Koylam lHouse, Agathi, |
Presently working as Cleaner,
RGS Ho_spital, Agatti.

Sulalman‘ S/o llam7a

/\mpcrpaliy House Agathi,
Plesemly workmg as Cleaner,
RGS Hospltal Agatu

Saii‘ulla S/o Abdurahiman,
Mauyathoda House, Agathi,
Pxescntly wmkmg as Cleaner,
RGS Hospltal Agatti.

han . S/o late Hamza,
yuse, Agathi,
cking as Dhobi,
1, Agatti.



90

§/o Ummer,
House, Agathi,
ing as Dhobi,
Agatti, ‘

14, Abduliad

15. Abdu la S/oi] _hahd
Kandavar Gothi House, Agathi,
Plesently workmg as Cleaner, -~
RGS Hospxta}lmAgatU Applicants

(By Advocate: Sri R Ramadas)
Versus

1. The /\dmmlstrator
Umori emtoxy of Lakshadweep,

Ag;attl I;éldnd Umon Terrltory of Lakshadweep 682553

3. The MCdlCdl Ofﬁcer in charge,

Commumty Health Centre, Agattl [sland, :
on Ter Respondents

B ccmcal Sub valslon Kadamat

¢ IVE%Z'A.Sud'(Iie_en, aged 4] years,
ed Madkmachetta Kattlpura House,

Assistant Engineer Electrlcal
y Division, Kadamat.

ged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
“Assistant Engineer Electrical,
D1v1510n Kadamat

- ‘la aged 42 years So Hameed Melachctta



St

House Kadamat, Skl] ed Labourer,
ssistant Engmeer Electrical,
Division, Kadamat

Mmoo w

K.P: KUI’IhlkO}’d aged 41 years, S/o late Hdssamax

Keelacherry'] ‘House, Kadamat, Skilled Labourer,’

Office of the' Assistant Engineer, Electrical,

Heemcal Sub Dlvmon Kadamat ‘ ' Applicants

(By Advocate Sri. R Sxeeraj)

1

~ The /\dmmnstxatm
Unior lemtoxy of Lakshadweep,
Kavamlu 682555

2. lhc Dnectm of Panchayat,
Depaxtment of Panchayat,
Admmlstxdtlon of Union Terri itory of Lakshadwcep,
Kavalatu 682 555
3. The Cljief Exeeutive Ofﬂeer; District Panchayat,
Kadamat-682'556. y
4.
5. ,
\% p Panchayat Kadamat 682 556.
(By Advo _-Z.Radhakrlshnan(R]-4))
- 60.
I S/0 C.0. Koyamma, aged 39 years ‘
1llcd Labourer,
ndty Unit,
ry of Lakshadweep, Kalpeni-682 557
t Umprampappada House,
—682 557.
2. T a, 5/0 late M.K. Hamzakoya aged 43 years
wor illed Labourer
Ani usbandry Unit,
Uniofi'1 emtoxy of Lakshadweep, Kalpeni-682 557
and 1e51d1ng at Thithiyapada House,
Kalpem Island 682 557.
3. M, Ijly‘de'r S/o late M.K. Yousef, aged 43 years

working as ngml l.abourer,



e

9.

92

Ammdll usbandw Umt

Union” lemtoxy of La Kshadweep, Kalpeni-682 557
and residing 4t Manchlyanam House,

1\alpem l land;687 557.

and:'lemdmg at quatchlyoda House,
Kalpeni'| sland 682 557.

- M.K. I\dSCCI b/o P. Chenyakoya aged 33 years

working as Casual Labourer,

Animal Hu%bfmdly Unit,

Union-Terr |t01y of Lakshadweep, Kalpeni- 682 557
and-residing-at Malmikakkada House,. =
(alpam 1s ldlld 682:557. .

M. Kaldm S/o M C Muthukoya aged 34 years
wokao as: (,asual Labourer,
/\mmdl:l u‘;b(mf‘h) Unit,

1 ritory-of Lakshadweep, Kalpem -682 557
clmg%ut Mmal House,

.....

K. K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
yeais, wonl‘ung as.Casual Labourer,

Animal Ilu°bandxy Unit,

Union 1 untmy ()fLakshadweep, Kalpem 682 557

and residing.at Kandamkalam House, -

Kalpem s r{d. 682 557 '

K.Q. A bdul Smhm, S/o P. /\ssamal aged 39 years
wokab as Casual Labourer,

Animal | Iuebandly Unit,

Umon luntoxy of Lakshadweep, Kalpeni-682 557
and msl(lmg at Kakatchiyoda House,

Kalpem lsland 682 557.

hdfd S/o lalc Sayedmuhammedkoya, -
eals, “working as Casual Labourer,
usbundly Unit,



23

Union T enité’x& ochikshadweép, Kalpeni-682 557

and Ie_s1dmgat Pokkcu appada House,

nnikrishnan)
Versus

The Admmlstl ator
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panch\ayat,
Department of Panchayat, _
Union lumtow of Lakshadweep,
Kavaralti, 682555 RO |

1e Chlcf ercutwe Ofﬁcer DlStrlCt Panchayat

e =

Kavarat -6

T he VctCt 1na1y Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 '557

(By Advocate: Sri S. Radhakrishnan)

61.

OA 395/2013

{bic S/o Yusuf, aged 40 years,
llala House, Kadamat,
rict Panchayat, Kadamat. '

S ukoor S/o Sayed Ali, aged 41 years
Ukkayachetta House, Kadamat,
Bus Dnvcr Dlstrlct Panchayat Kadamat.

M. Khdlld S/o Nadeer aged 43 years
Madurakam House, Kadamat,
Helper, Dlstl ict Panchayat, K_adamat.

/\yoobkhdn S‘/o Ku’nhikoya, aged 37 yearé,
K‘ef;crtt;h ahal House, Kadamat,

Versus

~Applicants

Respondents

) Applicants



Depar] jeﬁt:ofiPanchayal
Administration of Union Territory of Lakshadweep,
Kavaxam 682555

3. The Chief Executive Officer, District Panchﬁyat
Kavaratti- 682555 Respondents

(By Advocate: Sri. S Radhaknshnan)
62. OA 400/2013

I P.P. 911<1),ag,cd 44 vyears, S/o M. Suban
Puthxya Pandaram House, Agatti Island,
Umon lCllllOly of Lakshadweep.

2. Noushad /\11 aged 32 yeals S/o U. Sabjan,
Keela'Saramma.Pada House, Agatti Island,
vaon lcnltoxy of Lakshadweep.

3. MU /\bdul Naser aged 28 years, S/o M. Abdul Rahiman,
Me! 'lom House, Agatti Island,
Uni rritory of Lakshadweep.

4, n: : ged 30 years, S/o Kidave ,

ouse, Agatti Island,
of Lakshadweep.

5. K. C Abc ulSh‘ukom aged 38 years, S/o Kasmi,
,Karlyamachctta Jouse, Agatti Island,
Umon ]cmtmy of L akshadweep

6. M.P: Nl/amuddm -aped 27 years, S/oM Abusala,
Melapura Ilousc Agatti Island,
Umon r'y of Lakshadweep. : Applicants

i N Anilkumar)
Versus
\ _1msualm

‘Union Territory of’ Lakshadweep,

Ka\/alc\[h 682551

2. The Chan*pmson, ._

-1



® . 95
Village (Dweep) I-’anchayét,
Agatti [sland, Union Territojr_y of Laksh'_adweep 682553

(OS]

The Employment Ofﬂcer Kavaratti, v
Union Territory of Lakshadweep 682551

4. The Director ofPanchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chiel' Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

0. The Deputy Collector/ASO,

’ /\g,am lsland Union. lemtoxy of Lakshadweep 682553.

(By Advocate: 811 S. Rddhaku%hnan)

63. OA 404/2013

I Nadirsha N.P., $/0 Nalla koya P.V, ‘
agjed 31 years, Nenampappada (IIouse) Kal pem Island.
Union Territory of 1 akshadweep
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Alkkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashicus Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

I. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson, |
Village (Dweep) Panchayat, Kalpeni. -

3. The Director of Pdnchayat
Department of Panchayath, Kavarattl 682555._

Applicants



4, The Director,
Department of Science & Technology
Kalpem

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. QA 406/2013

Iy

M.P. Shihabudheen, aged 30 years, -

S/o E.C. Mohammed Alj, '

Skilled Labourer, Am,mal Husbandry Unit, letan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator, -
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep 682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013 !

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as.

- Homeopathic Attender in Homeopathic Unit

Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.) =
(By Advocate: Ms. Daisy 1 Daniel)

Versus

‘Respondents

Applicant

Respondents

Applicant



o7

, The Administrator,
Union Territory of Lakshadweep,
Kavaratti-68255S.

2. The Chairperson, |
Village (Dweep) Panchayat, Kiltan.
3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4, Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, :
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1.  Abdul Kareem C., ’ag‘evd 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House Agatti. v

9. Mohammed T.P., aged 39 years, S/o Hamza "
Thoppumpadi House, Agatti.

Respondents



10.  Saromma M., aged 39'yeé'rs',;_D/p Harrf‘Za_,
Mariyathoda House, Agatti." '

1. Ashral AK., aged 42 years, S/o0 Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., éged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gange.sh)
| Versus

[ The Administrato;
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. '

2. Dnreum ol Panchayats
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
[Kavaratti-682555.

3, Director of Education,

Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. :

4, Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. - : ‘ Respondents
(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboosalih, S/o Rasheed Koya;
Padalapura, Kiltan Island.
Union Territory of [akshadweep, Pin-682558. - Applicant

(By Advocate: Sri Shabu Sreedharan)
Versus
1. Union Territory of Lakshadweep represehted'

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Rin- 682555,

The Chairperson, -,

Village (Dweep) Panchayat,

XKiltan Island.

Union Territory of Lakshadweep, Pin-682558.

wo

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. '
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. » ' Respondents

(By Advocate: Sri S. Radhakriéh.nan.('Rl, 2,4& 5))
68. QA 453/2013

I I-Iaxﬁée_d K., S/o0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual.labourer in . v
Lakshadweep Building Development Board, Kiltan.”

3. Hisminoor, S/0 Mohammed, aged 38 years,
“ Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in

Lakshadweep Build}ng Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,
" Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board, o ‘
Kiltan..: Applicants



(o0

(By Advocate: Mr. Grashious l(ul'ial<6§e, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The Aéhninistrator, :
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

o

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 t0 4))

69.  O.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
‘ Versus

I The /-\c'iministrator,
Administration of the Union Territory
of Lakshadweep, Kavaratti ~ 682 555. -

2. The Director (Services)
Administration of the Union Territory
of l.akshadweep (Secretariat),
Kavaratti —682-535.

(OS]

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director, : Respondents

(By Advocate;'.Mr. S. Radhakrrislman)

70. QA 492/2013
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K. Bushra Béegum, W/o Hakeem,

Aged 27 yearfs, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. l-lai‘inara_yan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,

(U8

-~ Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.
4. The Chbairpcrson,

Village (Dweep) Panchayalt,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.  OA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K, -
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
[Kadamat tsland,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN - 682 556..

2. Mohartimed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
‘Residing dat Malika House, -
Kadamat Island,

Applicant

Respondents
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Union'z"l“erritory of Lakshadweep, PIN — 682 556
(By Advocate Mrs. Sreedevi Kylasanath) |
Versus

. The Administrator,
Union Territory of Lakshadweep,
(Depariment of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(S}

(By Advocate Mr. S. Radhakrishnan)

72. QA 567/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Villagé Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr. TCG Swamy)

Versus

1. The Addinistrator
Union ‘Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

2. - The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



|03

Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)
Electrical Sub Division

Union Territory of Lakshadweep
Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Télrltory of Lakshadweep
Kavaratti — 682 555 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

0.A No. 509/2013

Maleecha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.X
Makkct House, Andxoth

A Aysha'f}éegum P.V.K

D/o. Yakoob P.K
Puthlya Pemamvell Kad
Andloth

Rahmath Beegum K
D/o. Hamzakoya P.P',
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavan’akal House
Androth.

Subaid;fa A.
D/o. Sdyed Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. Maj_ged PV.K
Pentanibeli Kad, Androth.

9. Siyad Iéhan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. RaisaK.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

11, Ilaseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
‘Androth.

12 Habsabi P.UP.
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I.  The Administrator,

/—\dmin‘ifétration of the Union Territory
of Lakskadweep, Kavarathi — 682 553.

Directgrate of Industries

Union Territory of Lakshadweep
[Kavarathi, represented by the
Director of Industries — 682 555.

[\

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena () Haseenabi Therakkal
Theraké@#l House, Kadamath

':_ itFy Operator

Villagéﬁﬁweep Panchayath, Kadamath

(By Advocate’ Mr.R.Sreeraj)

Applicants

Respondents

Applicant



o5,
Vefsus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath

Kadamat — 682 556

" The District Programme Coordinator

MGNREGA, Kavaratti — 682 555

"The Sub Divisional Officer and
Programme Officer MGNREGA ‘ :
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

- 75.

.

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan -

| K. P.Dawood - o

Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants '
Kiltan C Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath ]

Administration of Union Tertitory of Lakshadweep
Kavaratti — 682 555 |‘
The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 ‘

(8]

4. The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

5. ‘I'he Principal
Government Senior Secondary School
Kiltan — 682 558 |

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA566/2013

l. Safiyath S
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.Plsmail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
[Kadamath Island '

o

4. K.K.Khalid
Cook, Government J. B School
Kadamath
Residing at Birityommada
[Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island

Respondents



-~ ‘ o g7
6. Ummer P.P.1 o
Cook, Government J.B, School
Kadamath ‘
Residing at Alikothapura
Kadamath Island ;
. I
7. Hidayathulla P ]
Cook, Government J.B.School
Kadamath 1
Residing at Kadamath Island

8. Muhammed Shafi P.P .
Cook, Government S.B. School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath . i
Residing at Puthiyapura
Kadamath Island 3

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kiddamath
Residing at Biriyommada
Kadamath Island
11. -~ Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath :
Residing at Pupathada :
Kadamath Island ) : Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus :

1. The Administrator
Union Territory of Liakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School

Kadamath — 682 556

The Principal ‘!{l :

Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 .

(By Advocate: Mr.S.Radhakrishnén')

77.

]

i

OA 567/2013

Habeebulla P.M O
Puthiya Malika House, Kadamath
Driver, Government Jawahallal Nehru
Senior Secondary School
Kadamath Island “

(By Advocate: Mr.P.V.Mohanan) : |

l.

Versus

The Administrator

" Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union T errltory of Lakshadweep

Kavaratti — 682 555

The Principal - e

Respondents

'Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob
(athathc Chctta House Kadmat

Vahida
Marikilam House,- Kavaratti.

Habusa

Alachapada, Kavaratti. ¢
Yacoob i
Kaladi House, Kavaxattl

B
L

Respondents



-

20.

109

Muhammed Salih L
Aynepura House, Kavaram

Fareeda Beegam :
Molokepura House, Kavaratt1

Saleem ffj‘
Pallicham House, Kavarattl
Bamban i
Nambicham House, Kavaratt1

Sayed Abdullakoya
Chendipura House, Kavarattl

Nafeesathbi
Poodiyam House, Kavarattl

Jamaliyath .

Thirinipura House, Kavaratti.

Fazeela Beegum - -
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House Kavar att1

Jaffer
Martl kllam House, Kavaratt1

~ Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen |
Kadapurathaba House, Kavaratti.

- Muneer

Kuttipapepura House,. Kavarattl
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. -

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf o
Chettipura House, Kavaratti.’

27. Hazarath _
Chungam House, Kavaratti® -

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus
. The Administrator-
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

2.
Department of Panchayath
Administration of Union:Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture ¥

Department of Agriculture
- Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 -

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union: Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayétﬁ Kavaratti Island
represented by its Executive Officer,

Applicants



-~ R
Pin- 682554 . o Respondents
(By Advocate: Mr.S.Radhakrishvr}ﬁfr‘f)l

79.  (OA 582/2013

1. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

2. Smt.Sulfabeegum -
Cook, G.H.S Kadmat | #1%~
Residing at Melachetta Hauumakudl
Kadamath Island Applicants

 (By Advocate: MrP.V.Mohana{n)
Vérsué
1. he Admmlstrator ‘

“Union-Territory ofLakshadweep
Kavaratti — 682555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant

“Office of Library and Information Assistant _

Public Library, Kilthan Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishnan) |

80. OA601/2013

Rasheed Koya S. V S/o. Abdulia Koya P.S.,
Shaiknaveed (H), Kiltan I Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)
Versus
1. Union Territory of Lakéhadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

2. The Director of Panchay‘ayh; Union Territory of Lakshadweep,



- ;'Jf,;ﬂ?z.
Kavaratti Island, Pin — 6825555.

3. The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep,
13111—682 558 . ‘,' .
4. The Executive Officer, Vlllage (Dweep) Panchayath
Kiltan Island, Union Ter rltpry ofLakshadweep, Pin - 682 558.°

5. The Library and Infmmatlor} A531stant Public LL lbrary,

Kiltan Island, Union Iemtoxy*of Lakshadweep, |

Pin — 682 558. - "~ Respondents
[By Advocate: Sri S. Radhakrishpa’n;(Rl ,2,4&5)]

81. OA634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. ST ‘ Applicant

(By Advocate: Sri K.B. Gangesh))
Versus

I The Administrator, »
Administration of the Union, Temtory ofLakshadweep,
Kavaratti-682 555.

. ,i“"l"'.“' .

- -

Director of Panchayats, - ¢ ¢

2.
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. o

3. Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Directo'r; + 682 555.

4, Village (Dweep) Panchayat

Agatti [sland, Ieplesentedlby 1ts Lxecutwe Officer,

682 554. : ‘ Respondents
(By Advocate: Sri S. Radhakrishnan')-’

82. QA 635/2013 e

I Fathahudheen K.P. , aged 40 yeieax's, S/o. Sayed Muhammed Koya,
' Kattampalli House, Agattl

2. Younis, aged 31 yeaxs S/o ‘Abdulla, Manyathoda House



3
Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttiyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agattl " Applicants

(By Advocate: Sri K.B. Gangesh) ;
L

Versus

[ The Admmlstlator | il
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. o

2. Dnector of Health Serv1ces
Directorate of Health Serv1ces
Kavaratti — 682 555.

3. Medical Officer in ehatge‘“
Community Health Centre Agatt1 682 553.

4, Medical Officer in (,harge Ra_]IV Gandhi Spec1a11ty Hospital,

Agatti — 682 553. i+,

5. Village (Dweep) Panchayat Agattx Island, represented by its
Executive Officer, 682 553. - Respondents

- (By Advocate Sri S. Radhakrlshnan)

83. OA 791/2013

Fareeda Beegum M.I. Meppada [llam
Agam Island. . ‘:.,

(By Advocate: Sri K.B. Gangesh) |
~ Versus

1. The Administrator, L
Administration of the Union‘Tetritory of Lakshadweep,
Kavarafti-682 555.

2. Director of Panchayats, * S
Department of Panchayats,
Administration of Union Ferntory of Lakshadweep,
Kavaratti — 682 554.

Applicant



3. Project Manager, Desxccated Coconut Powder Unit,
Lakshadweep Development’ Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4, The Deputy Director (Admn ) Lakshadweep Development
meorann Kavaratti —682 554 ‘

5. Village (Dweep) Panchayat :
Agatti Island, replesented by 1ts Executlve Officer,
682 553. ol Respondents

84, 0A 822/2013

B.P. Navas, Aged 27 years, S/o. K‘a‘s"mi‘ M.P,,-
Valiyapura House, Kilthan lsland P. .
U.T. of Lakshadweep. Applicant

(By Advocate: Sri P.V. Mohanan!): an

1. . The Administrator, VAR
- UT of Lakshadweep, '
Kavaratti-682 555.
T i

2. Director of Panchayat, |
Department. ofPanchaydt ‘
Administration of UT of Lakshadweep,
Kavaratti — 682 555. |

3. The Prmc1pal Govemment Higher Secondary School,

Kilthan Island — 682 556. Respondents
( By tdvecaly @ S < RAJLA‘(M‘SAW\D
85. OA 880/2013 :

Muthukoya N.P
Nalakapura, Kiltan Island = . »
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus'
I Union Territory of L. a<shadweép represented

by the Administrator
Kavaratti Island - 682 555]



Union Ielrltory of Laks )

h:adweep
Kavaratti [sland — 682’55.5*7

Officer
Educatlon (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555‘

Government Senior Sé ry School
District Panchayat, Klltan Island
Umon Territory of Lakshadweep 682 558 Respondents

(By Advocate Mr.S. Radhakrlshnan) |

86.

‘ '1‘
OA 898/2013

K.C.Abdul Khader ,
Kulikaraya Chetta: House
Chetlat Island

Union Territory of Lakshadwe‘ép 682 554 Applicant
THE [i

(By Advocate Mr.Shabu Sreedharan)

Versuls:if '
- ; i‘ ‘
Union Terr itory of Lakshadweep represented
by the Administrator i1 =
Kavaratti Island — 682 555

\

B
\

The Director of Panchayath P
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admlmstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 A
The Principal A

Government Senior Becondary School

District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554 Respondents

(By Advocate Mr.S. Radhakrlshnan)
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QA 904/2013 A

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

. e
(By Advocate: Mr.K.B.Gangesh)' , - |

—

™o

Versus

The Administrator

Administration of the Umon 1 emtory of Lakshadweep

Kavaratti — 682 555§

Sub Divisional Officer S
Office of Sub Divisional Ofﬁcer
Kalpeni Island — 682 554 °

The Director (Rural development)
Dcpanmcn t of Rural Development -
Administration of the Union Territory

of Lakshadweep, Kavaratti = 682 555

(By Advocate: Mr.S.Radhakrishnan) - -

88.

1.

- 0A 905/2013

Abdul Khader C. :
Chekkiriyammada House . T
Agatti Island ' ‘3‘1 EE

Bugar Jamhar T.P
Theklapura House L
Agatti Island - . ffhé

(By Advocate: Mr.K.B.Gangesh)

1.

_)l j Vi
Versus ‘|f' S

The Admm]strator

~ Administration of the Union Temtory of Lakshadweep

Kavaratti Island — 682 555 o )
Ducctor ofPanchayaths 4
Department of Panchayaths

Administration of the Umon Térrltory of Lakshadweep

Kavaratti Island — 682 355

Applicant

Respondents

Applicants



Project Manager ij? ¥ §'; 5 i
Desiccated Coconut Pca| der Unit
Lakshadweep Developrn[ent Cafrporatlon Limited
Agatti, Kavaratti —68241%55 '
i i
The Deputy Director (Aﬁﬁ n) r' i
Lakshadweep Development Corporatlon
Kavaratti - 682 555 ; !
Village (Dweep) Pancl‘liﬂl ait}'l : !,
Agatti Island represent 'ild! bg/! 1ts|' !
Executive Officer - 682!4!553 W' i

hi“ ’ e f‘

1

S

Respondents

(By Advocate: Mr.S. Radhakrlshnan)

89.

l.

Rty
OA 939/2013 "

Safiyullah K.C. - o “‘ N
Kuttiyachada House . s
Kalpeni Island T

Saifulla M.1 X
Melaillam House o i
Kalpeni Island

Kunhikoya M.V ! |
Mathil Valiyammada House
Kalpeni Island ‘

Kidave K.O t
Kakkachiyoda House l _
Kalpeni House ket Applicants

1o

RO i S
S e e

(By Advocate: l\/Ir.K.B.Gangejsh)

Versus |
The Admmlstrator !
Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555

Director of Panchayaths
Department of Panchayaths
Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 555
| |
Lakshadweep Building?Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555
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4. The Technical Officer o
Lakshadweep Building Development Board:
Kalpeni Island — 682 553 - ]

5. Village (Dweep) Panchayath - |

Kalpeni Island represented by its. .

Executive Officer - 682 553 ‘ Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

]. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla -
Karachetta House L
Androth Island L Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator S
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths v
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Sec‘fetary — 682 555

4. The Technical Officer
' Lakshadweep Building Development Board
Androth Island - 682 554
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5. Village (Dweep) Panchayath
"Androth Island represented by its :
Executive Officer - 682 554 : , Respondents
(By Advocate: Mr.S.Radhakrishnan)

91.  OA 952/2013

1. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
Casual Labourer
Power House, Kalpeni
Residingat Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed
Casual Labourer
Power House, Kalpeni
Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P
Casual Labourer
Power House, Kalpeni
Residing at Pallath House
Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)
Versus

I Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi - 110 001

2. The Administrator _
' Union Territory of Lakshadweep
Kavaratti — 682 555

3. Executive Engin'eer
' Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep
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Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

Directbr (Rural Develo'pmént)
Department of Rural Development

14

Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

1.

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector

Agricultural Department, Kalpeni
Kunnamkulam House

Kalpeni Island

Union Territory of Lakshadweep

Mohammed Iqbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep

Respondents
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Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)

- Agricultural Department, Kalpeni

Pentamveli House
Kalpem Island

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

[N

Lo

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island = 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 1225/2013 -

C.P. Showkathali,

S/o. Mohammed Koya .
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House.
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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[\

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr Justice A.K.Basheer, Member (J)

Apphcams in this bunch of 94 Orlgmal Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority bf.the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of. convenience, -these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period ol engagement,

the prayer is for issuei\il dircetion to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdicfion to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in: these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases .'m which the applicants have been
engaged by the Administration in various departments under i, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases _
0A 212,266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department- of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of labour & Employment, Directorate of Arts & Culture,

Weights & Measures etc. While 7 applicants in OA 299/2013 and 47

applicants in OA 301/2013 have been working in the Department of

Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working-for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made agarinst sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claim, while ignoring
‘equity for the teeming millions seeking employment and fair opportunity to
compete for employment.. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the"Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine gua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

* held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appoin_ted by the Education Department of
Chandigérh on contract basis for a specified period. In the offer of
appointment itself it was (made clear that the appointees would not have
aﬁy claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointmem‘ could be made only against éanctioned
post. The Apex Court while concurring with the view taken by the High
Court h:e,ijd that initial appointments of the appellants were made in gross
violatio'nf of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supr_é)-,:thc Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to

“introduce a new head of appointment in defiance of rules or it may:.
have the effect of selting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed inthis bunch of
cases s 'that’ the ‘autthrities concémed, be it the Lakshadweep
Administration or the Villége (Dweep‘) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who havé .co.n'tinu(ed in service for one or two decades or slightly less. It
is also not clear whether ény attempt was ever made to regularize the
serViceé of those irregu_lariy appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra)-at that point of time.

16. Be th'at as it may, the fact remains that hundreds of employees in this
bunch of“(‘)riginai’ Applications have admittedly been working for a decade
or more with routine techniqéal break of one or two days on completion of
89 days. It is true.that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears-that many of them have been allowed to continue. Mdny of
them have been engaged in one sc.hemer,r the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Adm_inistration on its own b_y utilizing the funds available with 1t

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;ntsf under them. It has been noticed that in some of the
departr'nents, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the

®

policy of the Administration is to give minimum employment to maximum

number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees wbrking on certain posts for years together
without any prospect of being régularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for yeér_s together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be obséwed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,

to say the least.

Panchayath Cases
18. In the other bunch of 80 Original “Applications, in which the
applicafnt_si.“'ihave been engaged by Village (Dweep) Panchayats or District
Panchaya:‘t; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the décision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Sup»ra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the:‘L‘a:kshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Un:?ion"of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathl Island were initially undertaken by the
Public Works Department. Later it was entrusted to AVAM 8001ety
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Scheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached ‘this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After consxdermg the claim of the casual labourers, the Trlbunal issued the
following among other directions:-

a) - The Second respona’ent i.e. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme lo the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d)g; zNo casual workers, mcludmg the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. lhe Division Bench of the Hrgh Court while allowing the Writ
Petition ﬂled by the Administration noticed that another Bench of thrs



Tribunal in Original Appl'icationv__s';f'zlﬁ_\lc').1297 &218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration 1o the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged -
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat  of Androth/Minicoy.  The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of UT. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show ihat they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............. A

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expendilure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21.  The above decision was confirmed by a Division Bench otthe High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA
No.571/1998 were also dismissed by a common order following the
decision mentioned supra. This order was also confirmed by‘ the High

Court in O.P.No0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya"t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies‘. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to Lakshadweep Administration 1o adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Siatus & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to -
casual labourers. The direction given to the Panchayat not 1o effect

any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conced'ed by the learned couhsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panch‘ayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments Were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political basis and some  of . the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure Ré4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayatsv are vested with the right
and authority to "hire and ﬁre" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the service‘s
of the applicants though th‘e Panchayats are in dire need of the services of
the applicants who ére having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well,

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
casesl,'co'ritends that once the Ad.ministration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance; ~ water  supply,  drainage, = local



53
development works, primary education, health and sanitary scheme etc.
For this pufpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the poWer to regularize or absorb casual
worké\rs, especially after-‘ the introduction of the Lakshadweep Paﬁchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch o.f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan Who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 déys in a calender year are e.ntiitled ’for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual empldyée‘s cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been wquing since 1994 while others have put in more

t

than 4 years of service.

29. - The sum and substance of the arguments advanced by the learned

. counsel for the applicants in all these cases is that they may be allowed to

continue in service, albeit on casual basis. It is true that-the applicants in
all these cases, whether in the category of Panchayat or lnon—Panchayat,
have been working on casual baSis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.

When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the folloWing order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, Specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not ;constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a 'long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all,
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the

interim order has to be considered differently for different categories -

of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial . break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those Who have been
inducted under spec:f/c schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i'e. with less than ten years of service.

(c) . Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those “who come within (a) or (b)-above.

L
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and - replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which.would enable - those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
weeks before dlsengagement

13. In respect of (c), if the scheme under which the. casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
“labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he 'shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.” v :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, so;ne attem‘pt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also.included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench of t‘h‘e Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy s to
give minimum employment to maximum people at least for a few days in a
year. In this. context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is‘not’hi'ng on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our viev(/*, the
Administration has been largely re_spvolnsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployéd people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicameht of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those emiployees who have been working on casual basis
for more than a decade or two.‘Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years:is also

equally pitiable. These employees, in our view, are entitled to get the



137

benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future.  Appropriate
guidelines/regulations can be formulated for engagement of chsuul
employees in the projects (either seasonal or otherwise) that méy be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling

for years together on casual ‘basis, with utmost compassion, and give them

the benefit of relaxation in age; educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards othcr' Original Applications, where engagements were made
by Panchayats, it is “held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed. -

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! | |
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